Factual Report in the matter of Santosh Yadav V/s State of Rajasthan & Ors.
Original Application No. 08/2024 (CZ), Hon’ble NGT., Central Zone Bench, Bhopal

Background

In the case filed by Smt. Santosh Yadav against State of Rajasthan & Ors. before
the Hon’ble National Green Tribunal, Central Zone, Bhopal the applicant has raised the
issue of cutting the green trees in the premises of Government Senior Secondary School,
Doomroli, Block-Neemrana, District — Kotputi-Behror, Rajasthan, without any
permission/authority from the competent department/forest department.

Order
Hon’ble NGT, Central Zonal Bench in its order dated 16/01/2024 has directed as follows

..... 4. We deem it just and proper to call a report on the matter in issue in
present Original Application, from a Joint Committee consisting of:-
i.  One representative from the Collector, Alwar, Rajasthan
ii.  One representative from the DFO, Alwar, Rajasthan
iii.  One representative from Rajasthan Pollution Control Board
5. The Committee is directed to visit the place and submit the factual and action
taken report within six weeks......"

Accordingly, District Collector, Kotputli-Behror, vide letter dated 29/01/2024
nominated Sub-Divisional Magistrate, Neemrana as representative on her behalf. Letter
dated 20/10/2023 has been enclosed as Annexure-1.

And accordingly Regional Forest Officer, Behror was nominated on the behalf of
DCF, Alwar vide letter dated 09/02/2024. Copy of letter has been enclosed as Anneuxre-
2.

Joint Committee Visit

In accordance with the aforementioned order, following officials/persons visited
the site on 07/03/2024 in connection with this case:

1. Sh. Pankaj Badgujar, Sub-Divisional Magistrate, Neemrana,
ii.  Sh. Deependra Jharwal, Regional Officer, Rajasthan State Pollution Control
Board, Alwar,
iii.  Sh. Jitendra Kumar Sain, Regional Forest Officer, Behror,
iv. Smt. Santosh Yadav, Applicant

Other school staff was also present during the joint committee visit. Attendance
sheet is enclosed as Annexure-3. Sh. Dinesh Chand Sharma, Principal, Government
Senior Secondary School, Doomroli, was not present at the time of visit due to his
engagements in the training of Lok Sabha election duty. A brief discussion with the
applicant and other school staff was held and during discussion it was informed that the
uprooting of trees were done in accordance with the School Development and
Management Committee (SDMC) meeting proposal, in which the applicant had raised her
objection regarding the uprooting of the trees. As alleged by applicant, school
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administration uprooted a total of 02 trees out of approx. 15 trees which were proposed to
be uprooted, in the SDMC meeting, without any prior permission from District
Administration. The SDMC proposal could not be collected/obtained as the same was
kept in the authority of Principal and he was not present during the visit.

It is to be noted that Tehsildar is the competent authority to give permission for
uprooting the trees in case the no. of trees to be uprooted are up to 05 and, in case of more
than 05 trees, concerned SDM is the competent authority to give permission in
accordance with the provisions of Rajasthan Tenancy Act, 1955.

Observations
During field visit, following observations were made:-
i. 02 trees have been uprooted at the following locations:-
a) Near school toilet (01 tree of species Albizia procera (Safed siras)
approx. 05-07 years) and
b) Near existing tube-well (01 tree of species Ailanthus spp. (Ardu)
approx. 10-12 years)
ii.  GPS based photographs taken during site visit are enclosed as Annexure-4.
Conclusion

Aforementioned trees (02 Nos.) have been uprooted by the school administration
without any prior permission from the competent authority i.e. Land Revenue
Department.

Enclosures
1. Copy of Letter dated 29/01/2024, issued by District Collector, Kotputli-
Behror (Annexure-1),
11. Copy of DCF, Alwar letter dated 09/02/2024 (Anneuxre-2),
1il. Attendance sheet (Annexure-3) and
1v. GPS based photographs taken during site visit (Annexure-4).

AN
Hepdnn
(Deependra Jharwal) (Jitendra Kumar Sain)
(Pankaj Badgujar) SEE and Regional Officer, Regional Forest Officer,
Sub-Divisional Magistrate, RSPCB, Alwar Behror
Neemrana
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Annexure-4

F1g 02: Uprooted tree no. 01 near school toilet (01 tree of spemesrAlbzzza procera (Safed
siras) approx. 05-07 years).
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Up e no. 02,
approx. 10-12 years).

1k ]
Fig 04: Some of other trees proposed to be uprooted, as informed by the applicant, near
school building (class room no. 01 and 02).
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